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Statutory Obliation far VhAtMMitt- 
cl Unite tor Jrodnetton of Essential 

D ffs

*1120. SHRI C. N. V1SVANATHAN 
SHRI C. VENU O AL

WiU the Minister of ETROLEUM, 
CHEMICALS AND ERTILIERS be 
leased to state

(a) hether it is a fact that there 
is no statutory obliation for har a* 
ceutieal units to devote 0 er cent til 
their roduction for roduction of 
essential drus and

(b) if so, the reasons for not i
osin and enforcin such an oblia
tion'

THE MINISTER O ETROLEUM, 
CHEMICALS  AND  ERTILI ERS 
(SHRI H. N. BAHU UNA) (a) es, 
Sir.

(b) ara 59 of the State ent on 
Ne Dru olicy laid on the Table 
of the House on March 29, 197 sti
ulates that it ill be roressively 
ensured that atleast 20 er cent of 
the turnover of an individual dru 
co any 'is in Cateories I  II for
ulations. This ill, hoever, re
uire a end ent to the relevant ro- 
visions of the I (D R) Act, 1951 as it 
ould involve i osition of an addi
tional condition in the existin indus
trial licences of various co anies. 
Ministry of Industry have already 
been oved in this behalf. The atter 
can be ursued only after the I (D R) 
Act, 1951, Is a ended as necessary.

SHRI C. N. VISVANATHAN I as 
really shocked to see the anser of 
the hon. Minister.  The senior- ost 
and exerienced Minister has not 
a ended the Act. A ne dru olicy 
is socially a ust and should also be 
done In the interest of the ubUc. 
There are various cateories accord* 
* to the olicy of the overn ent. 
Cateory HI has co e under essential 
dntfess and the Hath Co ittee has 
entioned  about the  hih-fcieed

drus. And cateory III has been 
laced beyond the reach of the oor. 
What are the essential drus under 
cateory HI It says So e of the 
drus used in the treat ent for such 
co on diseases as tuberculosis, a
laria, tyhoid and tetanus have been 
included in cateory HI. Why are 
they aUoin to include these drus 
Thouh the Hath'i Co ittee Reort 
has not said about it is aainst it, 
these should not be included in cate
ory III, overn ent have included 
the in cateory III. Will the hon. 
Minister anser these oints

SHRi H. N. BAHU UNA The
uestion related essentially to the 
anufacture of cateory I and cate
ory Ii drus. The basis of cateori
sation of drus has been fully ex
lained in the Dru olicy.  I need 
not say ore on that.

SHRI  C.  N.  VISVANATHAN 
Minister said—cateory I  II reuest 
as for 0 er cent of the roduction. 
He has not ansered the uestion 
very ell.

He said—fara 59 of the State ent 
on Ne Dru olicy laid on the Table 
of the House on March 29, 197 sti
ulates that it tii be roressively 
ensured that tit least 20 er cent of 
the turnover of an individual dru 
co any is in cateories I  II for
ulations. This ill, hoever,  re
uire a end ent to the relevant ro
visions of the I (D R) Act, 1951 as 
it ould involve i osition of an 
additional condition  in the existin 
industrial licences of various co
anies*

It is only 20 er cent of these cate
ories I  II s reuested by the 
Ministry.  They needed a endent. 
They ant 20 er cent dru should at 
least be anufactured. But hat 
about Cateory III  Why did the 
Minister not reuest jn the case 0* 
cateory III as he did for cateories I 
 n hich are essential drus for the 
co on eole

SHRI H. N. BAHU UNA This has 
been done consciously be use Cate
ories I  IX are absolutely essentia*
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and life savin drus. Tfiey belon to 
a tye of technoloy here the rice 
facto* is really of the crucial order. 
* refore, e have covered this arti- 
culaf tye of life savin dru. It is 
also because ot the fact that resent 
to ublic sector undertakins—IDL 
and Hindustan Anti Biotics Liited 
are the only ones  hich roduce 91 
er cent of the  total  roduction of 
cateory I  II, H.A.L. roduces  ev 
cent of cateory I  II.  There are 
so e forein co anies hich  are 
roducin only 2 er cent of cateory 
I  II. . This cateory I  II bein life 
savin dru has been ut there and 
the condition is bein stiulated that 
they ill roduce 20 er cent and also 
that 20 er cent ill have to be 
covered by the Dru rice* etc. But 
e cannot force the because the 
licence hich has been iven to the 
does not stiulate this tye of cate
orisation. I.D.R. Act is needed to be 
a ended.  The Minister of industry 
says that they are  havin holesale 
a endent Of the Act and therefore, 
tftey cannot do it  iece-rrieal. The. 
are at it.

SHRI  C.  N.  VISVANATHAN 
The Minister said Cateories I  II 
are not coin under this. I exlained 
to the Minister that Cateory III 
co es under this essential...

MR. S EAKER  our duty is not
to exlain but to ask.

SHRI  C.  N.  VISVANATHAN 
Whether it is not a fact that the 
ulti-nationals and their subsidiaries 
ate reain hue rofits by concen
tratin on cateory III and IV for u
lation If so hat are the difficulties 
in askin the to devote at least 0 
er cent of their caacities for ro- 
dicin essential drus under cateory 
I and III, so a$ to ease the burden on 
the ublic sector  Is it not ossible 
to arrive at a entle an's aree ent 
W*ffc  ulti-nationals  for roducin 
cateories til and IV ithout aitin 
tot a for al a endent to the Act

SHRI a N. BAHU UNA  Mutti- 
nationals are business eole.  They 
are not entle en. I cannot have 
entle anly ord itto the. Therer

is no such uestion. They do busltuMjf. 
These is nothin like a entle an 
about it.

So far as the other uestion is con* 
cerned...

(Interrutions)

I a not sayin that business en are 
not entle en. But y oint is busi
ness en are essentially business en 
and they need not be entle en 
ubout it. After all they have to be 
business like—neither entle en nor 
unentle en. So far as the other 
afs ct is concerned, the Dru rice 
Control Order ro ulated takes care 
of the hue rofits  that they ere 
akin.

We have also constituted a Co
ittee to o into rofit akin of 
these forein dru ulti-nationals and 
I exect the Reort any day. We ill 
take so e stes here necessary.

SHRI M. RAM O AL REDD I
ant to kno fro the Minister— hat 
is the distinction beteen a ulti
national business an  and a entle
an

SHRi H. N. BAHU UNA A entle
an is so eti es illin to undero 
a loss for the sake of a friend. But 
business an does not do it
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